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central- Administrative Tribunal, Principal Bench

R,A- No., 253/2001 In
0,.A- NO.77S/2000

New Delhi this the 2^1 of July, 2001

Hon'ble Mr.Kuldip Singh, Member (J)

Anarit Ram Singh Applicant

Versus

iJnion of India Another - - -Repsondents

ORDER BY CIRCULATION

SdQnlble™.Hf;,=;.-,liul£iiP~Sii2atu_±lgmber_lJl

The present RA No ,,253 of 2001 has been filed by

the applicant for review ot the order pass;ed in Oh 798 of

2000 on 21„5-2001,.

2,. In the RA the applicant has taken more or less

■ t h e s a m e g r o u n d s t o a r g u e t h e R A, w h i c li In e h a d t a k e n w h i i

3 r g u i n g t h e 0 Ai» W h i 1 e d e 1 i v e r i n g the judgment, all 11 1 c

grounds were taken into consideration.. No fresh error has

b S: e n p o i n t s d o u t wi hie h m a y call for r e v i e w o t t h e o r d e r

and rnoreso the RA does not corne within the ambit of Order

47 Rule 1 CPC read with Rule 22(3) (f) CD of the

A d im i n i s t r a t i v e T r i b u n a 1' s A c t

3_ In view of the above, nothing survives, in the

i s acco rd i n g1V d i sm i ssed.RA- wihich

\ Ku[dip Singl\)
Member (J)
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